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The issue in the instant case is whether Cenvat Credit is admissible

in respect of following services:

(a) Management, Maintenance and Repair Services of ACs

(b) Storage and Handling charges of Gold manufactured by

appellant.

2. Learned Counsel pointed out that the issue regarding Management,
Maintenance and Repair Services of ACs is already decided by Tribunal
Final Order No. A/10740/2020 dated 03.03.2020. As regards the storage
and handling charges of gold stored in vaults, he submitted that gold is
excisable commodity and the gold produced in factory has to be

transported for safety custody to vaults, for which this services are taken.
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3. Learned AR relied on the impugned order.

4., I have gone through the rival submissions, I find that the issue
regarding Management, Maintenance and Repair Services of ACs is
squarely covered by the earlier decision of Tribunal in appellant’s own
case. Learned Counsel clarified that the gold is cleared from factory on
payment of excise duty and stored in vaults for safe custody. Thereafter,
the sale of gold is taken place to buyers. He argued that the vaults have
been taken on rental basis by the appellant. The goods are stored in vaults
before final sale to buyers on payment of excise duty. In that way the
vaults are like a Depot of the appellant and therefore, the place of
removal. In view of the above, I find that the appellant is entitled to credit

on both these services.

5. The impugned order is set aside and the appeal is allowed.

(Dictated & Pronounced in the open Court)

(RAJU)
MEMBER (TECHNICAL)

Palak



